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[®T. &. G197/ LC 96/Sukali Station & Talodi/RSP/20A]
AT FHI qTUSH, H&T T STTEFIET (FHHTT)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 23rd January, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 505(E).— In exercise of the powers conferred by sub-section (I) of section 20 (A) of the Railways Act,
1989 (24 of 1989) (herein after referred to the Railway (Amendment) Act 2008 (No.11 of 2008), the Central
Government, after being satisfied that for the public purpose, the land, the brief description of which has been given in
schedule annexed hereto, is required for purpose of execution, maintenance, management and operation of Special
Railway Project, namely, “Proposed construction of ROB & RUB (7 Nos.) in lieu of Level Crossing Gates between
Nagpur — Itarsi and Nagpur — Ballarshah section of Nagpur Division” hereby declares its intention to acquired such
land.
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Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section(I) of section 20D of the said Act.

Every such objection shall be made to the competent authority, namely, Deputy Collector (Land Acquisition),
Wardha, Taluka Seloo, District Wardha in writing and shall set out the grounds thereof and the competent authority
shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after hearing
such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order,
either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20 D of the said Act shall be
final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project namely:
“Proposed construction of ROB & RUB (7 Nos.) in lieu of Level Crossing Gates between Nagpur — Itarsi and
Nagpur — Ballarshah section of Nagpur Division” Project in the state of Madhya Pradesh.

(Proposed Construction of 2-Lane ROB With RUB in lieu of level crossing no. 96)

Sr. Land Village Tehsil Land Owners Khasara | Land Total Acquisition
No. Acquisition Name according No. Holding | area as | Area (Ha.)
to Khasara Method per
Extracts Khasara
(Ha.)

Proposal
No.

DISTRICT: WARDHA

1. SUKALI | SELOO | Sunil Krushnarao
STATION Waghmare,
Mansh
Krushnaran
Waghmare, 275
. . 1 1.6400 0.0155
Ujwalla Anil Part
Waghmare; Arya
Anil Waghmare;
Ayush Anil

Waghmare,

2. Gaurav Vijay
Ashtanakar; Gauri
Ravishekhar
Bhivgade: Vijay 278
Motiramji Part
Ashtanakar;
Rajshri  Shrikant
Patil

1 3.1900 0.0294

Total | 4.8300
(Ha.) 0.0449
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Sr. Land

Acquisition
Proposal
No.

Village

Tehsil

Land Owners
Name according
to Khasara
Extracts

Khasara
No.

Land
Holding
Method

Total
area as
per
Khasara
(Ha.)

Acquisition
Area (Ha.)

(Ha.)

TALODI

SELOO

Vandana
Chandramni

Anil
Lote:
Sambhaji
Lote: Sushila
Gulab Lote;
Raybhan Sambhaji
Lote

Bramhane;
Sambhaji
Barat

85

Part

0.9200

0.0425

Pramod
‘Wamanrao

Admane

86

Part

0.4300

0.0272

Rajkumar
Dynaneshvar
Kamble

87

Part

1.0700

0.0714

Chetan
Damodharrao
Shinde

110

Part

1.3100

0.0248

Dhanraj Bhaiyaji
Choudhary,
Praveen Bhaiyaji
Choudhary

111

Part

3.1500

0.0001

Pramod
Wamanrao

Amol
Krishnaji Dadve

Admane;

113

Part

2.5700

0.0913

Prashant  Yadav
Satone;
Abhaykumar
Yadav
Varsha
Tadas;
Yadav
Jayant Vamanrao
Admane; Prakash
Harichand

Aggarwal:

Satone;
Subhash
Sandhya

Satone;

Hemant Ramesh

114

Part.

8.9000

0.0310
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Sr. Land Village Tehsil Land Owners Khasara | Land Total Acquisition
No. Acquisition Name according No. Holding | area as | Area (Ha.)
to Khasara Method per
Proposal
Extracts Khasara
No.
(Ha.)
Madan, Ashwini
Ketan Deotare;
Ketan Martandrao
Deotare; Sharadlal
Jaiswal;
Kanhaiyyalal
Jaiswal; Sujita
Subhash Jaiswal
Total | 18.3500 0.2883
(Ha.) (Ha.)
Grand Total | 23.1800 0.3332
(Ha.) (Ha.)

[F. No. G197/ LC 96/Sukali Station & Talodi/RSP/20A]

AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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